IN THE CENTRAL AOMINISTRATIVE TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

CA Ne. 2219/91 ok Date of decision: 04,08,9%%

Miss Sushma Rani . Applicant

Sh., S.K. Bisazia o Counsel for the applicant
Versus

UsO0ele o Respondents

She PeHe Ramchandani' e Counsel for the respondents

CORAM

Hon'ble Sh, P.K. Kartha, Vice Chairman (J)

Hon'ble Sh, B, N. Dhoundiyal, Member (A)

29 Whether the Reperters of local papers may ove
allowed te see the judgement 7 tij

2. To be referred te the Reperters or net ?;If”

JUDGEMENT

(Of the Bench delivereo by Hen'bDle Sh. B.N.
DHoundiyal, Member (A)

Miss Sushma Rani, who was werking as Gensrael
Assistant (Typist) with the All India Radie, Khempur, is
aggrieved by the oral order eof terminatien issued by the
respendents on 10.1,51. Accerding te the applicant, she
was initially appeinted as a General Assistant (Typmist)
by the Installatien OUfficer, All India Radie (Khempur) by
way eof an eral effer eof appointment w.e.f. 28.11.88.

She was paid at the rate of R, 38.45 per day after the
expiry ef esach menth, She werked witheut break centinueusly

frem 28.11.88 till 10.1.91, i.e. mere than 3 ysars.
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She alleges that she was deliberately kept as casual wrker
and her numerous representatiecns te the cencerned

autherities feor regularisatien of her services wete

ignered. The pest en which she was werking is still vacant.
She prays that the eral order ef terminatien passed on
10,1.91 be quashed and directiens be given te the respendents

te grant her regular pay scale w.e.f. 28,711.88.

2. The respendents have stated that the applicant was
sngaged and designated as General Assistant (Typist) en
28.71.88 at All India Radie,Khempur by the Installatien
Oftficer en daily wages basis against the labeur previsien
made in the Ustailed Technical gstimates. She centinued

te work uspte 10,1.91 when she abandened the jeb at her swn
velitien. The preject has been completed and as such there
is ne werk left en uwhich the applicant may be engaged.
There are ne regularly sanctiened pests as the executien ef
the preject is a ene time exercise, like building ef the

bridge.

e We have gene threugh the recerds eof the case and
heard the learned ceunsel for beth partiss. The lsarned
counsel fer the applicant has argued that the respondents
have a large number of prejects net enly at Khempur, but at
Nagi, Kingsway and ether places and when werk en ene preject
is over other new projects are started. Thus, installatien

is an unending and centinueus precess. The Chief [nginee:,
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Nerth Zéne is exclusively engaged in the installatien and
maintenance and has a large number of empleyses., A cemmen
senierity of the empleyess is required te be maintainec by the
respendents fer all the prejects under them. The respendents
have taken twe different stands i.e=. the preject has bem
cempleted and there is ne werk left and that the applicent
abandened the werk veluntarily, In eur epinien, the
applicant has the limited right ef being engaged as Gensia.
Assisgant (Typist) se leng as the respondents need the
services of such a persen and in preference te persens with

lesser length eof service and outsiders.

4. In the facts and circumstances of the cass, ue
dispese of the gpplicatioen with the directien te the
respondents te censider engaging the applicant as General
Assistant (Typist) if a vacancy exists er a:is;fin the future

and in preference te persens with lesser length af service

and outsiders.

The parties will bear their swn cests,

ﬁ_W-*J“““I'LTqQ\SZ' WA 91

( B.N. Dhoundiyal ) ( PeK. Kartha ) '

Member (A) Vice Chairman (J)
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